
Act Nd. AVII 3, of 1948 
B ,  

[PASSED BY THE  OMI IN ION LEGISLATUBE] 

An Act further to amend the Indian I.111~ Act, 1911 and the Indian Air Force 
Act, 1932, for- certain purposes qnd to make certain consequential amend- 
@enb to the Administrator G&n@l's Act, 1913. 

(Received the assent of the  ~Aernor-(te.neral on the 29th Xarok 
. -@948) W HEREAS it is expedient fur(her 6 amend the Indian Army Act, 1912 

4 .  

(VIII of 1911) and the Indiab Air Force Act, 1932 (XIV of 1932) for 
.$he pu&oaes hereinafter appearing a$d to make certain consequential amend- 
ments to the Administrator General's {Act, 1913 (IJI of 1913); 

i t  k hereby enacted as follows :-j ,.-- 
i 

1. Short title.-This Act m a y 3 0  {called the Indian Army and the Indian 
Air Force (Amendment) Act, 1948. 1 

2. Amendment of section 114, A& VIII of 1911.-In section 114 of the 
llldian Army Act, 1911,- i 

I 

( i )  in the opening para raph for.. the word "rules" .the word 
"provisions" shall be suhsti t -uted and after the words "this 'Act" the. 
words "not being an Indian \commissioned officer, " shall be inserted; 

(ii) for clause (2) the kollowing clause shall be substituted, 
namely :- 

.'-'(2) I n  the case of a deceased person who has left in a bank (includ- 
ing any post office savings hank, co-operative bank or society or any, 
other institution receiving degosits in money, however named) a deposit 

, . not exceeding one thousand! rupees, the commanding officer may, if 
he thinks fit, require the akent, manager or other proper officer of 
such bank', society or other :institution to pay the deposit to him 
forthwith, notwithstanding a4ything in any rples of the bank, society : 
or other institution and when: any money has been paid by such bank, . 
society or other institution in compliance with such requisition, no I 
person shall have any claim against the bank,, society or other ! 

institution in respect of such; money"*; 
(iii) in clause (4) 'after &he words "cause &e moveable propertj . i 

.'to be sold by public- auction{' the words "and m a y  convert intc 
money any cash- certificatqs (including pos t  offiqe cash ~ $ 1 -  1 
ficates, defence savings certiqcates and national savings certificates)" -. 1 i 

and after $he words "proceeds of the sale" the words "or conversion" 
shall be inserted ; i i I 

(iv) clause (YJ and the l$splanations shall be omitted and clause 
(3t?) shall be renumbered,(Y); \ i 

I 
! 

(v] in clause ('I) as 'so rbabmbered the words ' o r  the Standing .. / 
i Committee of Adjustment, as!the case may be" shallibe omitted and 

- I after the words "a deceased $ersonW the words "or deserter" sha.11 be , 
inserted. I . . 

2.. SnbsEtnticr; cf rlew "cctio~s for sectio;; 116, Vrxx of i$jii,--Fol- 
1- section I16 of the indinn ~rn3.i. Act,; 1911, the following sections ~ h a l !  hi?. 

subs$ilutcd, namely 
i 
I 



r 
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114 and 115 to lunatics, etc.-The provisiogs 
shall, so far as they can' .be made applicable, apply in 

to this Aot ,  not being an Indian comrnirsioned 
anything contained in the h d i a n  Lunacy Act, 

... - 1912 (IV of l9l2)6 is ascertained& the prescribed manner to be insane, or, 
yho, being on' ac tz~e  service,, is officiallx reported missing, as if he had died ., 
on tihe day on whigh his insanity is so ascertained, or, as the case may be. 
on the day on whiqh he is bfficially reported missing: 

Provided that ih the case of a so reported missihg no action shall 
be taken under clatlses (2 )  to ( 5 ) ,  inclusive, of section 114 until such time as 
such yursuu in ullil;idly y r u ~ u ~ u u d  1U Lu ;load. 

i ,4 116A. Property %f. Indian ~ommisaionod ofpcers who dis or desert.--Tbe 
provisions of secti$ns 116B to 1161, iuclusive,, shall' apply to the di~poml of 
Phe property of Indian commissioned officers subject to this Act, who die or 

I. ' desert. 
116B. Powers of Committee of .  Adjustment.-(1) On the  death or desertiol, 

p .. 'of an Indian commissioned officer, a Committee of Adjustment appointed in 
-this behalf in the manner prescribed (hereindter referred to as t%e Committee) 

j . shall, as soon as  may .be, subject to, the rules made in this behalf under this 
Act,- 

(a1 seeure all the moveable property belonging to the _deceased or 

2. 
degerter, that is in camp or quarters, and cause 'an inventory thereof 
to be made, and ascertain and draw the pay and allowances, if any,. 

-due  to h h ;  and F < 

1;' . ( b )  ascertain tho amount,. and provide for t he  payme, b, of the 
regimental and other debts in camp or quarters (if any) of the deceased 
or deserter. 8 

S '  

F 
(2) I n  the cask of a deceased 1ndian oommissioned offiber whose represen- 

6 tative; widow (if any) or next of kin has given security to the satisfaction of 
the Committee foe the payment of the regimental and other debts in camp or e !  quart.tgrs (if any) pf the deceased, the Committee shall deliver any property 

[ .  received by it unaw sub-section (1) to tha t  representative, widow ar next :>f 
C k  kin, as the case p a y  be, and shall not further interfere in relation to the 

property of the qeceased. ; 
! 

!f (3) In the case of .';a deceased Ir~dian commissioned oficer. the Committee, i 
2; 
g ' cave as may be prescribed, shall, if i t  txppears to i t  nkcessary fdr the pyrnellt 
?, of regimental a..n4 other debts in camp or quarters and the expenses, if any, j 
L.: fnctir~eb by thc Committoo, and mhy, ill any other case, collect RJI rno?,nc.yg Infi; { 
$ by, ,the deceased in any bank (including any post office savings bank, co- 
g operative benk 04 society n~ any other institution receivin deposiQ in money, 1 
g 3 hpweve~: nanied) ;and for that purposc may rcquire the ^agent, manager or ; 
'f othcr proFer offie& of ~ c h  bank, society or other institution to pay the moneys $ 
IF to the Commitfe4 forthwith, and such agent, manager or other officer shall be j 
i+ bound to compl$ with the requisition notwithstanding anything in any rules i 
F of the banlr, society or other institution, and when a.ny money hns been pnid by .i 

8: a bank, society or other institution in compliance with the requisition under I 

2,. this oub-Eection, & person shall have a. sldim against the bmlr, socicly or 0the.r j 
a". 
I' institation in reepecl ol such nioney. 4 
5.. 

is 
(4,). In tha cai: 01 a clcconcod Jnriirnl cornrnii.,sioni.d ' i l f i ( ; i b , ~  t r ; l i os~  ~t;tat,e lnFi.~ $ 

llot been dca l t  i$ith under .sub-sectpion (.2) a n d  in the cause of o deserter, the 
5 - Committee. 'subject to any rules rnttde in this behalf under this Act, shall, for 

tho purpose of pn'ying the regimental nnd other debts in camp or quarters, and ? 
l?&y I 1 okller case,'se!l. or convert into rnonr.:!? l.1l.e ri~zovenble pro- 4 [ . . 

F G pert? of thc  dccen.sed or deeeyte~. 

. - i- 
i .,. .. 
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(6) The C o m m h e  shall, out of the moneys refelred to in sub-sections (3) 

and (4, pay the r' imen t~ l  and other debts in camp or quarters (if any) of 
the deceased or dese @i ter. 

! 
(6) In the case ofin deceased Indian commissioned officer the surplus (if 

any) shall be remitted %6 the prescribed person. 

( r )  In the case of an;~ndian commissioned officer who ifi n defiprtpr. &R 
surplus (if any) shall be fqthwith remitted %I the prescribed person and shill, 
on the expiry of three yeark from the date of his desertion be forfeited to thr  
Central Government unless Che deserter shall in the menntime have surrenderea 
or been apprehended : ! 

P9oouided that the pescribk4 person may pay the whole or such part of tRe 
surplus as he mag deern prop& to the wife or children or other dependents 
of the commissioned o$cer. 

(8) If ill any case a doubt or hfference arises as to what are the regimental 
and other debts in camp or of a deceased officer or deserter or as to 
tho amount payable therefor, the &cision of the prescribed person shall be 
final and shall be binding on all pcd~fons for all purposes. 

(9) For the purpose of the exercis&of its duties under this section, the Com- 
=ittee shall, to the exclusion of all abthorities and persons whomsoever, have 
the same rights and powers ns i f  it hkd taken out representation to the 
deceased, and any receipt given by the aommittee shal1 have effect accordingly. 

116C. Power  of Central Government  'to hand over t h e  estate  of a deceased 
officer t o  Administrator Genelal.-(I) Notwithstanding anything contained in I 

the Administrator General's Act, 1913 (XI of 1913), an Administrator General 
shall not interpose in any manner in relat1.m to any property of a deceased 

I 

Indian commissioned officer which has been dbalt; with under the provisions of 
section 116B except in so far as he  is expresslv required or perntitted , 1 I 
tc do so by or under the provisionfi contained in this Chpter .  - : 
(9 The Centrnl Government may at  any time and in such circumstances aa 

it bhinks fit direct that the estate of a dsceasedkndian commissioned officer shall 
be handed over by the Committee to the Administrator General of a Province 
for administration and thereupon the Committee shall make over the estate to I 

, such Administrator General. I 

(3) Where under this section snv estate is handed over to the Administrator 
General he shsll administer the estate :n accordape with the provisioi~s of 

i 
i 

the Administrator General's Act, 1913 (III of 1918): 
Provided that the regimental and other debts in camp or quarters of tho 

deceased o5cer (if any) shall be paig in priority to m y  other debt due by him. 
(4) The Administrator General shall pay the surplus, if nng, remaining in 

his hands after clischarqing all debts and charges, to the heirs of the deceased 
qnd, if no heir is traceable. shall remit such surp1us;to the prescn'bed person 
n the prescribed manner 

I 
(5) The Administrator General shall not charge in kespect of his duties any 

tee exceeding three per pent. of the gross amount coqling to or 1-emaining in 
his  hands after pavment of the regimental and other debts in camp or, quarters. 

116D. Disposnl of s.urp1.u~ by  t h e  prescribed perso?<-On receipt of the 
snrplus Pcferred to in sub-section (6) of section l l6E QY sub-section (4) of sec- 

I 
t io:~ II6Cg/, tho prescribed person shnll proceed ns fol1o~s:-- 

1 
(1) If he i:no~ih c\li a ~ i ; ~ t c $ c r ~ t a t i r ~  of thc  dt>cc:lcc.d, he shnli ~ R I  

the surplus to that replesenr tative. 
(2) I f  he c1oc: JV,!. knov, of :in1 b l l ~ l l  L L I J L c B C L ~ ~ ~ L : ; L U ,  115 shall I)u:,:~,;, 

r .  F J J rt.r v jiaaic ;. i: , ~ 1 r ~ ~ o t i h ~ c 1  f ~ t ' r i ~  :.I!?, r f i , t r  i l P r  f ~ :  :.ix C o n s e C I I  
1 '  t:>, c ? f  < r: 1 [ L) t the ~ 1 ~ 1 1  j~lt!: i~ r ~ l r ? , ~ ~  1, q t-i -rc \ ~ ~ , - ~ e ~ ~ € : , ? i v ~ ~  of 

I 
I 
1 
J 
i 
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six months after the publication of . the 1 s t  d 

s h ~ l l  deposit the surplus together 
of hculne ttooruail Lllerefrulll lo the. 

Provided that sucq deposit shall not b a r  the claim of a,ny perion to such 
surplus or any part th+eof. 

116E. Disposal of Jffects not money.-where any part of the estate of a 
deoeased Indisn. commiesioned officer consists of effects, securities or other pro- 
perty not converted intip money, the provisions of section 116B and section 
S16D with respect to Ijgying the surplus shall, save as may .be prescribed, 
extend to the delivery, \ransmission or transfer of such effects, securities or 
properby, - and the prescrtbed person shall have the same power. .of converting 
the same in@ money a s  a representative of the deceased. 

1I6F. L)isposal of ce.rtain property without production of probate, etc.- 
Property deliverable and money payable t~ the representative .of a deceased 
Indian commissioned officer under section 116B or section l l 6 D  may, if the 
t ~ t a l  agount  or value theeof aoes not exceed five thousand rupees, and, if 
+he prescribed person thi*s f iC ,  be delivered or paid any person:-appearing 
to him to be entitled to reqeive it or to administer the e s t ag  of the deoeaeed, 
without requiring the prodiption of any probate, -letters of ailministration, " 

suoeession certscate or other such conclusive evidence of title. - 
11TjC). Discharge of ~o&nittee, prescribed person and the (:row;n.-~n~ 

payment of money _or delivqy, application, sale or other disposition of any 
property or money made,: or purported to be . made, by the Committee 
or the prescribed person in dood faith in pursuance of section 116B, section, 
116D, section 116E or section~l26F shall be valid and shall be full discharge 
to the Committee or the pres&ribed persoq, as the case may be, and to the 
Crown from all further liabilib~ in respect of that money or property;.. but 
-uothing herein contained shall 'affect. the right of any executor or administratof 
or other representative, or of hny creditor of the deceased ofiicer against any . 
person to whom suoh payment\ o r  delivery has been made. 

116H. Property in the han& of the Committee or the prescribed person 
not to be assets d.t the, place where the Committee orXth& prescribed personi $8 
stationed.-Any property comine under section 116B or under sub-sectio,n (4) 
of section 116C info the hands of the Committee or the prescribed pe'rson ehall 
not, byreasonof so comFg, be deemedmto be assets or effects a t  the place in 1 n'hich that Committee or the .prescribed person is etationed and it shall not 1 
be necessary by reason thereof that represen'ktion be taken out in respect of i 

that property foT that place. i . . 

1.18T. Saving of rights -of repre$entative.-~fter the Committee h a s  deposited < 
with the prescribed person the surplus of the propedy if any .deceased officer :I 
llndei: sub..section -(6) of section 316B. any representative of the decense'd oi. 3 
m y  Administrator General, sha.lI,;ns regards any property of 'the deceased not . 4 collected by the Committee and ;not forming part' of 'the aforesaid surplue, i; 
have the same rights and duties as if section IlGB had not been anacted. I 

SlW. Application of sections ~ I R R  lo 1161 to ltmatica, etc.-'FhL pmrisions. # 
of sections 116B to 1161 sb$I, so far a8 they can bc mado appli- 

>able, applv in the cnse of an Indfa,n con~missioned officer who, notwithstandin~.. 3 
an,ything contained in the Indian T,i~nacy hct ,  1912 (IT of 193~2), is ascertained g kd in the prescribed manner to .fie insgne, or who, being' on rlctive ~erv'lce, ie 
oEcinllp reported missing, f i R  if he hnd died on the day an which his inssnity 
ii: go nscert~iged or, as tile cnsc &ay be.. nu ilia dr!y on whic.li he is ~f i ' io i : r , i i~  
report.ed missing: 

' provided that: in i&e case of nri oGcar so repcjrtod iriiaaiilg L L C ~  ~j.~;L;ill.l kh t t : l  

!$ tsjferr U~1<6r hlii!. t . l ; & i ' j ~ B  .(g) ' t , ~  ($j :;>f B:.F.$F:,,I! 51 6'73. or l l l ~ ( i ~ ~  ~ ~ ~ ! $ i i ' , l l  17 f\(: 
uritil ~ l i ~ ? i  bi lz lg  85 i~ ~ R i ~ : i ~ l l > ~  p r q e t ~ r ~ ~ ~ d  tl, lit; d e ~ d .  

.. 
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116K. Appointment o f ,  S tand ing  C o n ~ m i t t e e  of A d j u s t m e n t  w h e n  officers diz 
n i  desert while on a0 ite qervioe,--When an Indian ~ornmk~ionsd  offiocr dies 
or deserts while on act b e service, the references in the foregoing provisions of 

. this Chapter to the ~ ~ m b i t t e e  shall be construed as referenc.es to the Standing 
committee of Adjustme$, if any, appointed in this behalf in the manner 

::kc preccrited. x - ,  

.116L, ~nte~d ta t ion . -$" ,~  the . purposes of this Chapter- 
. - (1) the expression 'zegime'h$al .and otber debts in camp or' quarters' includes 

money due as militafy aebts, )-pamely, sums due in respect of, or of any ad- 
vance in respect of--. 

(a) quarters ; 
( b )  mess, band, and '>@her regimental accoun+s ; 
(c) military clothing, ~ppoint;ments and ecylipments. not exceeding 

a sum equal to three months' pay of t he  deceased, and having become 
due within eighteen monthsbefore h i s  deat5~; 

(2) 'representation' includes probake and letters of administration with or 
-without khe will annexed,..and a succeiion certifioate, constituting a person the 
executor or administrator of the estate bf a deceased person ot him 
to 'receive or realize the assets of a de+ased person; 

(3) 'representative' rneans any person'iLwho has t;akeu out representation but 
:. does not include an Administrator General." 

4. Amendment of sectdon 126; Act XIV bf 1932.-In section 126 of the Indian 
Air Force Act;, 1932,- . . .. . 

( i )  in the opening paragraph f ~ w  the word "rules" t h  word 
"provisions" shall be substituted an4 after the words "thig Act" the 
words ", not being an officer or wd~rant  officer of the Xndian Air 
Force, " ,shaIl b e  inserted; 

(ii) for clause @) the Mlowing blause aha11 be subst ibtel ,  
namely :- 

"(2) I n  the case of d deceased p e r ~ @  who h8.s left in a' bank (in- 
d d i n f r  any post office savings banli, dppera t ive  bank or ~ociety- or 
any other institution receiving deposits .'jGnn money, how2ver named) 
a deposit not exceeding one thousand rupe~es, the commanding 06c& 

* ,  mag, if he thinks fit. require t,he a~ent.:. manacer or other ' p r o ~ e r  
officer of such bank or other institution p,ay the deposit to him 
forthwith, notwithstanding anything in any rules of the bxnk or tbe otbe- 
institution and when any money has been pdd by such bank or other " ' institution in compliance with such requisitidn, no. person shall haye 

.. . any. claim against the Sank or the other instifution in respect of such 
money" ; 

(iii) in olause (4) after the wofds "cause tbe mowable pr0$ei6~ to 
he sold by public auction"'the words "and d a y  convert into money 
any cafih certificates (including p o d  office cash certificates, - '  defence 
savings certificates and national savings certificates)" and after 

',. the words "proceeds of, the sale" the words "or conversion", sl:nll be 
inserted. ; . .. . , 

, - 
(iv) clause (7) and the ~ n : ~ l d n n t i o n . f i  shalljbe omit:t.ed and nlnl~se 

(8 )  shal! bc. ~.c?numbered ('7'); t . . 

(1:) i l l  c.ls.~ls& (7) n s  RC, ).an ~!mbe~.ccl the \vo?ds " 0 1 .  t.!~c S ~ , R  !ldj(!!: 
C,nmj.j,itt~;e of Adjuc,tmr.nG'. :is the .C;IF+ i~~a;y,.be'!, s'lltiil 'r,r oniitt.et1 n!ii! 
:,.fii.~ fJii! wfirdp. " 8  d~ceiir.~:if pr?n3oii" 't-ki~, U I O P ~ P ,  ' 'OF C ! E ? ~ T ~ . C ~ "  s!ir!!! brl. 

, 
j~ i~~ ' .b6d,  

i . , 

.., ~ . .  
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5. Substitution of hew %Ctii>ns for wctim 198, Act XIV @f Eg32,-F0p set- 
tion 128 of the India@. Air Force Aet, 1932, the *fol16~ing sections shall. be 
substituted, namely : 3, 

"128. Application ofaections 126 and 127 to lunatics, eto.-The provisions 
of sections 126 and 127 $hall, so far as they can be made applicable, apply in 
ths case of a person subj ' t to this Act (not being an officer or warrant officer 
of the Indian Ai ~orce)Bgrbo notwithstanding anything contained in the 
Indian Lunacy Act, 1912 (&V of 1912) is gscertained in the prescribed manner 
to be insane, or, who, bein' on active service, is officially reported missing, f 
as if he had died on the dag: on which his insanity is so ascertained, or, as 
tha case may be, on the d&y on whioh he is officially reported missing: 

- - Provided that in the case \£ a person so reported missing, no action shall 
be taken under clauses (2) to (5,) inclusive of section 126 until such time as such 
person is officially presu&ed . tdbe dead. 

1 2 8 ~ .  Property of ofice~s o!: the Zndia~t Air Force who die OT desett.-The 
provisio~ln of sections 128B to 1281 shall apply to the disposal of the property 
of the officers and warrant office!ts of the Indian Air Force who die or desert. 

128R- Pou:srs of Committee df Adjustment.--(1) On the death or desertion 
of a11 oficel. or warrant officer of @e Indian Air Force. a Committee of Adiust- 
ment appointed in this behalf in tbe manner prescribed (hereinafter referred to 
as the Committee) shall, as soon %? may .be, subject to the rules made in this 
bsha.lf under this Act,-- ?: 

(a) secure all t.he movkable .pro-pertp belonging to  the deceased or 
deserter, thaG is in camp @ qnaikrs, and cause an inventory thereof 
,to be made, and ascertain -&nd draw the- pay and allowances, if any, 
due to him ; an3 

( h )  mcertain the amount, and provide for, 'the payment', of the 
service and other debts in camp or quarters (if any) of the deceased or 
deserter. - , 'i % 1 

(2) In the case of a deceased offic& or warrant officer whose representative, 
widow (if any) or next of kin has gijen securitv to the satisfaction of the 
Cdmmittee for the pavment of the sertice and &her debts in camp or quarfers 
(if anv) of the deceased, the Cornmitt+ shall deliver any property received by 
it under sub- ec'iion (1) fa that represent@ivc, widow or next of kin. as the case 

be, an 1 : shall not further in~erfer& in relation to the property of the 
deceased. - ,  

' 

(3 I n  the :case of a deceased ot%cer.ki warrant officer, the Committee, save \ 
may be prescribed shall, if i t  .appeaqs to it necessary for the of , 

Eem'ce knd other debts in camp or quarters and the expenses, i'f anv, incuyed 
by the, Committee, and map. in any otqer cDBee, collect all moneys left bv the  4 deceased in nny hank (including any pod5 o'ffice savings h n k .  co-operative bank 
or Rocietv or any other institution receivi?~ deposits in monev. however named) a * and for that puvose map reauire the agent;. manager or other proper officer of a 
sGL?h b'anlr, sociefp or other institution t o  pav thp monrvs tn ' f i e  Committee 3 

- 3 
forthwitl1. and such agent. mnnager or qt)i.r sflic~.r shall he hound to comply 
with the notmithstaudin~ anvtbing in m y  rules of the bank or other 3 
institvtion;..and when anv money has bein paid by a bank or other institution 3 
in with the re~quisition undey ;this sub-section, no person shall ha,vc :i 

2 
against the banlr or other institution in respect of s u d l  money. 

P 

(4) Tn the c:i.;:. , ~ f  n dwc.:isct! dffcer ns marra~!t  o f i c ~ r  whose est;nt,e ]>:IS not :j 
hpc,il den)( with under sul,-sect,io~~ (2j 2nd in the case of a dcsert,er the Corn- 
Init.f.cc, F,,\-:ie~,t to any rules ~ n n i l o  in this ;$)ehnlf under this Act, shall, for tile 1 
l,urrlOw of T,aying-fJle ser+ce nr!d other clibts in cttrllp or ciuar-Lera, rtrld mag, 
j,, ot,herc?y:,cctso, fie11 ur c:iinver$ ink; ru0r:i.y f-Ti! G. ?n.ovr,n!~ie propert.; chf 
$1; di:ceazei. or. deserter. 1 
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out of the moneys referred. ta in sub-sections (3j 
othar .debts camp or quarters (if any) of the 

(6)  In the case of a de&~sed otkicer or warrant ofScer, the surplus (if any) 
shall be remitted to the pre%ri.bed person. 

(7) In  the csse of an o%c& or warrant officer who is a deserter, the surplus 
(if any) sha.11 be forthwith red'tted the prescribed person and shall, on the 
expiry of three years fiwm the &he of his desertion, be forfeited to the Central 
Governlnent unless the deserter &tall in $he meantime have surrendered or been 
apprehended : i 

Provided that the prescribed p&son may pay the whole or e;ch'part of the 
surplus as he may deem proper toiithe wife or children or other dependents of 
th3 oficer or warrant officer. iz 

(8) I£ in any case a doubt pr diffJFence arises as to what are the service and 
other debts i n  camp or quarters of @! deceased. otlicer.. or doserter or as to the 
amount payable. therefor, the decision">;of the prescribed person shall be final 
and shall .be binding on all persons for'911 purposes. 

(9) For the purpose c~f the exercisLq.,of its duties under this eection, the 
Committee shall; to the exclusion of all:.,authorities and persons whomsoever, 
have tha seme rights and powers as  if it i+ad taken out representation to  the 
decea~ed, and any receipt given by the Codmibtee shall have effect accordingly. 

128C. Powers of Central Government to-~-.,bahand over the eatate of o dcoeasid 
office7 to Administ~ato?. General.-(1) ~ o t w b h s t a n d i n ~  anything contained in 
the Administrator General's Act, 1913 ( I H ,  oei,1913), an. Administrator General 
shall not interpose in any manner in relatian any property of a d e c e w d  offi- 
cer or warrant officer which has been dealt wit&$under the provisions of section 
128B except in so far as he is expressly require$ or permitted to do so by or 
under the provisions contained in this Chapter. ! 

(2)-The Central Government may a t  any timh and in such circumstances 
as i t  thinks fit direct that-,the estate of a decea&d officer or warrant office1 
shall be handed over by the Committee to the Administrator General of a 
Province for administration and thereupon the Comqittee shall make over the 

< estate' to  such Administrator General. 
(8) Where under this section any estate is handed 'pver .to-the Administrator 

'General, he shall administer the estate in accordanch with the provisions of 
the Administrator General's Act, 19J$ (111 of 1913): 

Provided that the service and &her debts in ca or quarters of the 
d&eased. officer (if any) shall be paid in priority to any debt due by him. 

(4) The Administrator Generalshall pay the surplus,', if any, remaining in 
his hands Bter discharge of all debts end charges, to thetheirs of the deceqsed 
and; if no heir is traceable, shall remit such surplus to (he prescribed peison 
in the prescribed manner. \I 

i 
(5) The Administrator General shall not charge in respept of his duties any 

fee exceeding three per cent. of the gross amount comiag t o  or remaining ill 

nii; .ha.nds after payment of the service and other debts in camp or quarters. 

l28D. Disposal- of aurplus by the prssc~ibed person.-04 receipt of the 
aurpius referred to in sub-scction (6) bf section 128B or sub-section (4 )  of section 
128C,. tbe prescribed person shall proceed as follows:-. 

(1) If he kn*o\~ls of a. representative of tho decen.$ed, he shall ptij 
. . 

~ ftio Surplil~ to Ohat rkpresentntive. . : ! 
, . 

(2) If he  doi:~ ~ i o i  lirlow of auy 8ucki ?epresent4jive, Ire, ~ ? i < ~ i l  
pl;!>]isli evciy Ye31 R notice in the pral*;:b~d fonn hnd r r r a w r r  f ~ r  
eir, consncnt.ive i;oo?g, If no . ;  clain! jii .,:is e:~rp!u~ $is D : I F L ~ ~ ?  b y  IL 
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represene'ative of the deceased within six months 'after tha publica- 
biou of the last of such notices, the prescribed person shall deposit - 
the surplus together with any illcome or accumulation of income 
accrued therefrom to the credit ot the Central Government: 

Provided that such deposit shall not bar the claim of any person to such 
burplus or any part thereof. 

l28E. Dtsposal of eflects not-money.-W-here any part of the estate of ti 

deceased oibcer or warrant oacer consists of effects, securities or other ploperty 
not converted into money, the provisions of section 128B and section 128D 
with respeot to paying the surplus shall, save as may be prescribed, extend 
to tho dehvery, transmission or transfer of such effects, securities or property, 
and the prescribed- person shall' have the same power of converting the same 
into money as a representative of the deceased. 

l28F. Disposal of certain properly wi thu t  production of probate, sic.- 
Property dehverable and money payable to the representative of a decetlsed 
oficzr or warrant officer under section 128B or section 128D may, if the total 
amouul or value thereof does not exceed five thousand rupees, and, if the 
prescribed person thinks fit, be delivered or paid to any person appearing to 
him to be edtitled to receive it or to administer the estate of the decensed, 
without requirFng the production of any probate, letters of administration, 
sucoessioli certificate or other such conclusive evidence of title. 

l28G. Discharge of Cmmititee, prescribed person and the Crown.-Any pap 
ment of rnoney or delivery, application, sale or other disposition of any property 
or money made, or purporhed to be madey by the Committee or the- 
prescribed person in good faith in pursuance of sectioll 128B, section 128I), 
section l28E or'section 128F shall be vgid and shall be a full discharge to the 
Cox~~mittee or the prescribed person, as the case may be, and to the Crown 
from all further liability in respect of that money or property; but nuthing 
herein contained shall affect the right of any executor or administrator or other 
representative, or of any creditor of the deceased officer or warrant officer 
against a u j  person to whom such payment or delivery has been made. 
" 128H. Property .in the hands of '  the Commzttee- or the p~es~r ibed  pe~eo.n not _ : I  
to be assets at the place where the Qommittee or the ,prescribed pereon i s  , i  

_ stationed.-Any property coming under section 128B or under sub-section (4) \ 
of. ~ectron 128C into the hands of the Committee or the prescribed person shall 1 
not, by reason of so coming, \be deemed to be assets or effectw a t  ths place in 1 
which that Committee or the prescribed. person i s  stationed and i t  shall not 1 be necessary by reason thereof that representation be '  taken out in respect of . ,i 
that property for that place. : !I 

1281. 9aving of rights of iepesentat ive~-~fter the.  Committee has deposit- i ad .with the prescribed person bhe surplus of the property of any deceased ofticer -' 4 
or warrant .officer under sub-skction (6) of section 128B, any representative of 1 
t he  dqc(3asecl o: any Admii~is$rator General, sha,ll, a's regards any property of " 7 
t.he deceased not collected b:y t,he Committee and not forming part of the 4 
aforesaid surplus, have the ss@e dghts and duties as ifsection 328B had not j been enacted. 3 . , 

1285. Applicatiol~ o j  scctiobs 128B to 1281 to lunatics, etc.--The provi- 4 
@ions of sections 128B to 1281 shall, so far as they can be made applicable, apply 
in the case of .an officer or warr$nt officer of the Indian Air Force who, notwith- , 

etandiiig anything coiitained in '$he Indian L u n n c ~  Act, 1912 (1V of 1.912), is a 
ricceriained in the presctibecl m'p~lncl: to bc insane., or, wh.0, being 011 -activb 1 
serGice, i$ ofiicjfi?ly report&? missii~g, 5,s if hc had died 0;: f k e  dny  oil .\';hich his 1 
insanity js r:o :isce?tn.incd . . or, ns Che c:isc. S I I R ~  1)c> 012. t;hc dciy 011 ut~l~icb. he i* ofi- 
cinllp reported r~~igsiag: li 
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cer or warrant officer so reported rnififiing 
tions (2) to (5) of-section 728B or unda 
officially presumed- to be dead. 

528K. Appointment of. Cofnmittes of A,djustment when ofiera 
dia or desert - while o n  acti --%'hen an officer or warrant officer dies 
or deserts while on active e references in the foregoing provisions oi 
thie Chapter b the Comm bs construed a s .  references to the Stand 
ing Committee of Adjustmenb 8 eny, appoiilted in this behalf in the manner- 
presorim.. \ 

128L. 1wte~pret~tion.-FOP thdj purposes. of, this Chapter-- @ 

(1) the expression 'service andk other debts- in camp or quarters' includes 
momy due as air force debts, nan~eb ,  sum@ d ~ e  in respet;  of, or of- auy advance 
in respect of- I 

1 

(a) quarter&; 
i 

(b) mew, band, and o p e r  s m i c e  accounter-; 
(c)  air force clot.hing, pointruents and equipments, not exceed- 

ing a sum equal to three 011th~' pay of the deceased, and ha-viag: 
become due %ithi11 eighteen \months before his death; 

,,$?) 'representation' includes probabe and letters of sdministration with or 
wi3hout the will annexed, and:a srlceeshion certificate, constituting: a persm the 
execufor or adhinistra.tor of the estate $f a deceased person or a;ut.horising him. 

' 

- $o receive or realize t6e assets- of. a de@ased person; 
(3') 'representative' means any persorhwhc has t;klren out representatiorr-but 

-doe& not inr?.lude an  A'dfniaistrxtor Generii!. " 
r. menament of sections 16, 16 andl 17, net of 1913.--in the ~ d -  

mjnisfratior General's Aot, 1913;- \ 
(i) t o  st2ction $5, after 'the worcls aalld figkes "Regimental Debts Act, 189"" 

the wads and figures _"the Indi'alz Arrriy hc t ,  1911 (1'111 of 1911) or the. 
Indian Air Force Act; 1932 (XtV of 1Y32jn slbaI1 be added; 

(ii) in section 16, after the words and fipJree "the Regimental Debts Act, 
1893" the ~vordi- qnd figures "the Indian AI$? Act, 1911 (TI11  of 1911) or' 
tile Indian, Air Farce Act,. 1982. (XiP  of I93'2)'\ shail be inserted.; and. 

-(iii} in. m c k n  17,- - 

fin; tifter the word% fio;ures . "@e . ReSrnentaI. hebts  Act., 
7P03". a t  both places .where they occur\ tlic words and ligures "the 
Ih&i'an Army/ Act,. IBll,p~ the 111.di:in A$ Force Act., 1932" shall be 
btserted;, and 

f b l  after the wortlb "suljject to the 1 c&v Act or tbe Air Force 
- ~ c t "  the wordb and 5gures "or of an 1nBian commissioned oBcor 
fiubiect .to the Indian Arinp Act, 1911 (VIIJ of 1911) or of an  officer^ 
-or ~yarrant  officer of t,he k~clisn hi:. Force kubject to t,he Inc l i a1~~Ai r  
Force Act, 1932' [XIIT sf 1932)" sht~ll  be i~i$pr:kecl.- 

I ,  


